
HARYANA VIDHAN SABHA
Bill No. 14- HLA of 2026

THE TIARYANA STATE COMMISSION FOR MINORITTES BILL, 2026

A

BILL

to constitute q Comruission for minorities in the Srure of'Har.yana v,ith a

vierl to protect and sa/bguard the interest oJ minoritv, to recommend additional
socictl, economic, educational and cultural requirements o.f religious and
linguistic minorities, to presen,e secular traditions ancl to promote national
integration and.for the mattets connected thereu,ith or incidentul thereto.

Be it enacted by the Legislature of the State of Haryana in the
Seventy-seventh Year of the Republic of India as follows:-

1. (l) This Act may be called the Haryana State Comrnission for Minorities
Act,2026.

(2) lt shall come into force on such date, as the Government rnay, by
rrotification in the Official Gazette, appoint.

2. In this Act, unless the ,Jontext otherwise requires,-

(a) "Chairperson" means the Chairperson of the Cornmission;

(b) "Commission" means the Haryana State Comrnission for Minorities
constituted under section 3;

(c) "Govemment" means the Govermnent of the State of Haryana;

(d) "member" rneans a mernber of the Cornmission and includes its
Chai rpe rson, Vice-Chairperson and Sec retary:

(e) "minority" means a community residing in the State of Haryana declared

by the Government as minodty comnrunity by notification in the Official
Gazette, from time to time;

(0 "prescribed" means prescribed by rules made under this Act;

(g) "Vice-Chairperson" means the Vice-Chairperson of the Commission.

3. (1) The Government shall, by notification in the Official Gazetie, constitute ('onstitution of

a bocly to be known as the Haryana State Cornmission forMinorities to exercise the ('ommission'

powers confemed on and perfonn the furrctions assigned to it under this Act.

(2) The Clornrnission shall consist of,-

(a) a Chairperson, who shall be a person of eminence, having wide
experience in social life and has worked, contributed in
Govemment activities, to be nominated by the Government;
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(b) a Vice-Chairperson, who shall be a person of erninence. abilitv
and integrity, having practical experieltce in matters relating to
the welfare. protection of rights.social adr,,ancernent, ed ucati opal
del'elopment. ecollontic ernpou'ennent or cultural interests of the
rninority. to be norninated by the Government:

(c) five non-official members to be norninated by, the Govemrnent
from amongst the persons of eminence" ability and integritv
representing all minority groups:

Provided that the Govemment may increase or decrease the
nutnber of tnember'-s as per populatiol of tfie nrilodry cgtnrnunil,:

Pro'ided furtlrer that all the members including trre
Chairyerson, Vice-Chaitperson shall be fi'orn amon-ust the minoritl,,:
and

(d) Secretary. u'ho shall be appointed by the Governrnellt under
section 7.

4. (l) The Chairperson. \rice-Chairperson anci every nrember shall hold office
fbr a temr of three years frorn the date of assurning the charge.

(2) Whenever a vacancy occurs b1, removal ol'the Chairperson, Vice-
Chairperson or a member. as the case rnay be. such a vacanc),, shall be fiiied up b),
tlre Gover-nnlent b1, notnination and such person nominated shall holcl office for
the remainder of,his predecessor's tenn of office.

5. (1) The Chairperson. Vice-Chairpersorl or a member may at any time, bv
writing under his ltand addressed to tlre Govenunent- resign fi'orn l-ris office.

(2) Nohvithstanding an.vthing contained in sub-section( I ). the Governrnent
lnay, by order, remove the Chairperson.Vice-Chairperson or a irlember. as the case
rnay he- if he. -

(a) becomes an undischarged insolverit: or

(b) is convicted and senteuced to imprisollllerlt tbr an offence which
in the opinion of the Gtrveiriment involves moral turpitude; or

(c) becomes of unsound mind and stands so declared by a contpetent
cotu1, or

(d) refuses to act or becomes incapable of acting: or

(e) is. rvithout obtaining leave of absence fi'orn the Cornmission.
absettts fi'crm three consecutive meetings of the Comrnissiolt: or

(f) has, in the opinion of the Govemment, abused his position as

Chairperson. \rice-Chairprerson or a member. as the case rna1,,be.

as to render that person's continuance in olfice detrimental to the
interests of minorilies or the public interest:

Provided that no persorl shall be removed except as in clause (a),
(b) and (c) until that person has beett gi'n,en a reasonable opportunit),, of being
heartl.



,|
J

6. The salary and allowances payable to and other tenns and conditions of
sen'rice of the Chairperson, Vice-Chairperson and a menrber shall be such, as may
be prescribed.

7. (1) The Govemment shall appoint an officer of the Haryana Civil Services

Cadre, as a Secretary of the Commission.

(2) The Secretary shall cause the accounts of the Commission to be

naintained and shall discharge the duties assigned to him by or under this Act.

(3) The Secretary shall be the Chief Executive Officer of the Commission
and slrall be responsible for the proper administration of the affairs of the
Cornmission and its day-to-day management and shall, -

(a) operate the grants cf the Cornrnission:

( b) 
:ff ]lx:: :,Til,l[]H:I i;]]1,1",1liff : i:il: xH]J:i : I

(c) j;f,:t ;t;r".:,::,*"tions 
or authoritv to a subordinate orficer

8. (1) The Government shall provide the Commission rvith such staff, as may
be required for proper functionirig of the Cornmission under this Act.

(2) The salary allowances and conditions of service of the staff shall be
such, as may be prescribed.

9. The salaries and allowances payable to the Chairperson, Vice-Chairperson
and rnembers and the administrative expenses, including salaries and allowances
payable to staff of the Cornmission shall be paid out of the grants referred to in
sub-sestion (2) of section 15.

10. (1) The Commission shall regulate its own procedure with the prior
approval of the Govemment.

(2) All orders and decisions of the Commission shall be authenticated by
the SecretarJ or any other officer of the Comrnission duly authorized by the
Chairperson in this behalf.

11. No act, decision or proceeding of the Commission shall be questioned or
shall tre invalid merely on the ground of any vacancy or defect in the constitution
of the Cornmission or any defect in the appointment of a person acting as

Chairperson. Vice-Chairperson or a member or any irregularity in the procedure of
the Cornmission. including issuing a notice for holding of a rneeting, not affecting
merits of the matter.

12. (1) The Comrnission shall meet as and when necessary, at such time and
place, as the Chairperson may think fit:

Provided that the Commission shall meet at least once in three months.

(2) The Chairperson shall preside over the meeting of the Cornmission.

(3) One-half of the members shall form the quorum for a rneeting.
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13. (1) The Cornrnissiort shall perfonn the following functions. namely :-

(a) to eramine the working of various safeguards provided in the
Constitution of India or the larvs enacted by, the Parliament or the
laws passed by the State Legislature for the protection ofminorities
alld to ntake recommendations to ensure effective implernentation
and enforcement of all the safeguards;

(b) to monitor the working of the safeguards provided in the
Constitution of India. laws enacted by the Parliarnent or State
Legislature, policies and schemes of the Gor emment for rninoritv:

(c) to conduct studies. research and alialysis on the queslion of
avciidance of discrimination against rninority:

(d) to make assessment of the representation of minoritv in rarious
services uuder the Gover"nment t>f Harvana arid the rneans to
achieve the desired level:

(e) to triake recommendations for ensuring. ntaintaining and
prornotrng conrmunal hanrrony in the State of Haryana:

(0 to make periodical or special repofts to the Govenrnrent on any
matter perlaining to the minoritv and in panicLrlar. difficulties
confronted by tliern:

(g) to study any other rnatter', which in the opripio,, of the Cornmissiorr.
is irnpoilant fi-onr the point of vierv of the welfare and development
of mjnor-ity and to make appropriate r:ecornmendations:

(h) to consider the grievances of the nrinority and to suggesi
appropriate solution fiorn tirne to tin-ie:

(i) to look into specitic cornplarnts regarding deprivation o1'rights
and safeguards of minorit,v aird take up such marters rvith the
appropriate authori ties :

Provided that if anv matter srlecified in sub-section ( I ) is underlaken
by the National Comrnission for Minorities constituted unrler section 3 of the
National Corrmission for Minorities Act. 1992 (Central Act 19 of 1992). the
Cornrnission shall cease to have.lurisdiction in sucir matlers.

(2) The Govenimetit siiall cause the recomrnendations of the Commission
ti,. be laicl befbre the State I-egislature along with the mernorandum e:<plaining the
actior; taken or proposed to be taken on the reconlrnendations and tlre reasons lor
nr)n-acceptallcr.:. if any. 0f such recolnrnendations:

Proviried that in case of nolr-acceiltanrre of an1, recr)ltlmendations. the
(-.or:rrnission sha!l har,e tlie right tul i-.e heard by the Govenuner:t.
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14' The comnlission shall' while canying our its functions under thisAct. ha'e p.wer.s c,r.

,t,,l]:,:lJl:''s 
of a ci"'iJ court ,ra i"rr",curai i,, ,.rp*i of the fblrowing marrers" (,,rrrnission

(a) surnmc

hi,, 
"r,,:r,;liand 

enfor.cing the a*enclarrce of any person and exarnining

(b) requirin-q trre discover,r, and productio, of any documents;
(c) receiving evidence on afficlavits:
(d) requisitio,ing a,1'public recort.l or copy there of fi-or,r any office of trreGovernnrent;

(e) irsuing commissions for the examirration of witness and docunients;

(0 any other tnatter. ass mav be prescribed.
I 5' (1) TIre Contnrission shaii prepar e evely year a budget estinrate of its inconre

ilj.:iff]'diture 
for the financial i"u. ur,t shail-fonvard itc rhe Govern,renr for

(2) The Go'emment shail. after-due appropriatiorr rnade by the StateLegislature by raw,i,this behar r, lruy to the commission by way of grants such
:I',il1:H:ne,. 

as the Governmenr mav rhink fit f.r being utirised for the purposes

13uilget o{'
Cotnrnission ancl
grants by
Gtlve rntnent.

(3) The commission rnay spend such sums, as it thinks fit for performingthe functio,s under this Ai,t, an,t ,r.t sums ,hrit u. treated as expenditurespa;,iable out of the grants refen"ed to in sub_section (2).
l6' (i) The conrrnissicrn shall rnaintain proper accourlts a,d other rere'ant Accounts andrecord i, such fom. as rnay be prescribecr. ruuuurrs and other 

audir.

a) l'he acct-runts .f the c'mrnission shall be audited by an auditor rJepute.by the I)irector' Local Audit, rrurl'unu after the crose of .u.h fina,ciar year antl anyexpenditure in connection with s,ch audit, sha, il. pfrur. by the commission.

,rr. a__o,lrl]r,r#,rlrn,ror 
sira, hav,e access io alt the accounts and other records of

(4) The accounts of the commission, as certified by an auditor, together
Hk,r"r"# 

of th'- audit report .nrrr be forwar;;; ;" rhe Gove*ment by trre

17 ' (l) Tlre cornmission shall prepare, in such fonn ard at such time, for each Annuar r.eporr.fi,a'cial year. as rnay be p..r..iu"i. ji, un,rrur ,.pln'gi"ing a fu, account of its
Hil,Hrlu.rins 

the previor. nuur.ial year ,,J;;;;rd a copy rhereof to rhe

(2) The Govemrnent
State Legislature.

shall cause the atrnual report to be laid before the
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Speciir, feporl 
11,,.,li;,:i,,:,il;Hil::Ii:ililiJT.TtH',l'#1lJli.;ll,ii"'' 

o!1 an)

I'ou,er.s ro ,riiize rq. The commission r.ay. for the purposes of conducting a,v exatrrirlatio'of

scrYicesol'tvitnessandclocum.nttu'dt'thisAc't'utilizetheservicesofauvagellc)'o[the
agcn,.:ies. ;,;"";;r,".nt u,ith the prii,'r appro'al .f the Gove,rnrent'

Plorcction ttl 20. No statentent tuade b1' a person to the Co-r":::i"' in the course of gtving

staletrrenl trillde er'idence slrallbe used agairrst lrirn in'arry gi\,il tlrcrirnitral pt.oceedings. exCept fol.

r,r c'ornrnissi,rn. p,."a"artirg him tor giving false ei'idence'

I}ul.liicSel.\.ant.2|.TlreClrairperson"Vice-Chairpersoll.lnenrlrersu]]l.otr,..,.softlreCoirrrriissiotl
shall be deerned to be public sen,arts witliirr the nreaning trf clause (28) of scctioll

2 of the Bharti-l'aNitrlit'rlita' 2023 (CentralAct'15 o'f 2013)'

p1.1119111p111r1-22.Nosuit.proseclrtiotrclrotirerlegalpr.occedingsshalllieagainstthe
acrioririikcnin(.-.hairper-sr'.,n.vice-chairperson.t"'ot't'to-iu''tj'officerpt''fo'rningfunctlonsutlder
co.ii rairrr rhis Acr or any "rr,.ior 

acting u,ra.r'irr."iiJi":1.:lisuch ofll'rcer' tbr an)'thin"

u.i_rich is clorre in gooci taith or inte,cred tt-i lre dorre in pursua,ce t-rf t5i5 Ar:t or an'v

rules tnade tlrereutlder'

Res,:archccji 23. 
.f 

he Corru.issio, *ray, fcrr carr,vi,u c-rut the pulroses of this Act' recommends

the Goven'rnlel1t to establish a research cell'

Pou'ertotrtakez4'(1)TheGovcmnlentmay'b)'notificationintheOfliciaiGazette'makerules
rulcs for canying out the purposes of this Act'

(2)El,eri,rulernadeundct.thisActsirall.aSsoollaSmaybe.afteritis
turade, be laid before the State Legisiati-tre'

l)Lrwcr. t. r.e 11r,r'c 2i. (1) If an-n- clifficultl'ari.ses in givingc*:ll::nt proritiotts of thisAct' tlie

drticrrhie, (lovenrment ma\,. iu co,sultation. iviih the C omml:::". ty ordet p*btished in the

.fficial Gazette. nrake suc'provisio,,, not i'corisisielrt with the pro'isions of this

Act.asappearstoittobenecessa*","^o"ciierrt.fclrrenrovingtiredrfficultl,:

Provideclthatnosuchorderslrallbetrradeatiertlreerpiryofaperiod

of two years trorn the date of coffImencement oIthis Act'

(2)Everyorderrnaderttrderthissectiorrslrall.aSsoollaSma\,be.a|teriris
nrade" be laid before the State Legislature'
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SI'ATEMENT OF OBJECTS AND REASONS
The Flaryana State Cornmission for lv{inorities is proposed to kre set up fbr
providing an institutional an'angement at tlie State level fbr evaluating the
saf-eguards provided in the Constitution and in lau,s lor the protection of
minorities, and for rnakirlg recommendations to ensure effective
implementation of such safeguards and larvs in the State of Haryana.

A Cornmission with statutory status would infuse confidence among tlre
tnittority comrnunities about its u'orking and eflfectiveness. It would also
calry greater weight with the State Government. its Departments, Boards,
Corporations, local authorities and other organisations concerxed with the
welfare and developnrent of minorities.

It has. therefore, been decided to gii,e statutor) status to the Haryana State
Commission for Minorities by the proposed legislation.

The Haryana State Comrnission for Mir,orities shall consist of a Chairperson,
\rice-Chailperson and such number of Members as lnav be provided under
tlte Bill.

I'he main task of the Commission shall be to evaluate the progress of tl-re

development oftriuorities in the State. monitor the working of the safeguards
pt'c-rvicled in the Constitrrtion and in laws enacted for the protection of the
interests of rninorities. and look into specific cornplaints regarding
deprivation cf rights and sal'eguards of minorities. The Comnrission shall
also undertake studies. research and analysis on issues reiating to the
socio-econonric and educational development of minorities and make
recomnlendations for eft-ective implementation of safeguards and fbr
appropriate measures to be undertaken by the State Government.

f he Bill seeks to achieve the aloresaid objects.

KRISHAN KUMARBEDI

SocialJustice, Empowerment and Welfare of
SCs and BCsAntyodaya, SEWA. Minister, Haryana.

3.

1.

5.

6.

The Governor has,
207 of the Constitution of
Assernbly the introduction

Chandigarh :

The 26th August, 2026.

in pursuance of Clauses (l) and (3) of Article
India. recommended to the Haryana Legislative

and consideration of the Bill.

Dr. Virender Kurnar Dahiya, IAS.
Secretary.

N,B.- The above Bill was published in the Haryana Govemment Gazette
(Extraordinary), dated the 26th August. 2026, under proviso to Rule
I28 ol' the Rules of Procedure and Conduct of Business in the
Haryana Legislative Assenrbly.
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IiINANCT-{L N,IEIVIOR.\NDLM

As per pror,ision made in Section 15 of the proposed The llarvana Stale

Conrrnission for N{inorities Bill. 2025, the Govenirnent nray on an application made

by the Adrninistrator or the comrnittee. as the case ntay, be. give grant or advance io

tl-re Comrnission, on such terlns and conditions. as the Governnrent rnal specil\'for'

1116: purposes of marraging the business and affairs of the Cornmission and

its further Cer.'eloprnent. Hou,ever. adrance or arrv grant callnot be forecasted at

this stage.
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MEMORANDUM REGARDING DELE GATED
LEGISLATION

Clause 24 of the proposed Bill empowers the State Govemment to lrarne
Rules for carry out the purposes of the Act, This delegation of powers to the
Executive is of a nonnal character. Hence, the menrorandum regarding delegated
Legislation as required under Rule 126 of the Rules of Procedure and Conduct of
Business in the Haryana l-egislative Assembly.

12822 II.\',.S. II.G.P.. Pkl




